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BEFORE THE NATIONAL GREEN TRIBUNAL 

RAVINDRA KUBER WALAWADE 

WESTERN ZONE BENCH, PUNE 

Vs. 

1 

ORIGINAL APPLICATION No. 90 OF 2023 

PADMABHUSHAN VASANTDADA PATIL 

GOVERNMENT HOSPITAL& OTHERS 

3. 

..APPLICANT 

That the present respondent denies entire contents of the original 
application being false, frivolous and incorrect one. 

....RESPONDENTS 

Affidavit -in reply on behalf of the respondent no. l is as under 

2. That the present respondent no. 1 denies entire contents of original 
application unless where ever specifically admitted. 

That the applicant has filed the present original application on the 
substantial issue of environment, present respondent is running without 
valid consent from Maharashtra Pollution Control Board, also operating 
the hospital without obtaining valid biomedical waste authorization and 
discharging untreated waste into the municipal corporation drain for a 
period of more that fifteen years with the due knowledge and collusion of 
the regulatory agencies and with the permanent irreversible damage 
caused to the environment thus there substantial question relating to 
environment and prayed different prayers like seeking directions to 
comply the non-compliances in pursuance of warning letter dated 
14.10.2022 issued by respondent no. 4 on immediate basis and restitution 
of the environment, prayed for shutting down operations of hospital of 

1 

114



Respondent no. 1, prayed to appoint expert committee consisting 
member of Respondent no. 2 to 5 to quantify the environmental losses 
which may be recovered from Respondent no.1, to direct the Respondent 
no. 2 to take action against the officers of Respondent no. 3 and 4 for 
their gross dereliction duty keeping check on non-compliances and for 
failure to take appropriate action against such non-compliances, costs of 
penalty for environmental pollution and cost of application from the 
respondents. The application is not maintenable in the eyes of law hence 
the applicant is not entitled to prayers made under the different grounds 
mentioned below. 

4. At the outset, without prejudice to the aforesaid| would like to 
bring the following facts to notice of this Hon'ble Tribunal as following 

regarding the allegations. 

5. With reference to Para () to (V), I say and submits that the contents 
of the paras are false, frivolous and incorrect hence denied by present 

respondent. 

With reference to Para (1), I say and submit that the contents of the 
para are about particulars of applicant, in which the applicant states that 

he is an Indian inhabitant residing at the abovementioned address, he is a 

businessman by profession and has been extensively working for the 
protection and conservation of nature and environment is totally false, 

frivolous and incorrect one. That the applicant cannot be a person who 
can file application in Hon'ble court regarding present issues as he cannot 
be an injured/ aggrieved person. The applicant has no locus standi to fle 
the present application hence the application is liable to be rejected with 

6. 

COsts. 

7 With reference to Para (2), I say and submit that the contents of the 
Para are about particulars of Respondents, which is matter of record. 

8. With reference to Para (3), I say and submit that the contents of the 
Para are about particulars of Respondent no. 1, which is matter of record. 
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With reference to Para (4), I say and submit that the contents of the 
Para are about particulars of Respondent no. 3, which is matter of Record. 
9. 

10. With reference to Para (5), I say and submit that the contents of the 

11. With reference to Para (6) and (8), I say and submit that the 

contents are about particulars of alegations which are denied by the 

present respondent being false, frivolous and incorrect one. I further say 

and submit that the hospital at present is having 390 beds and MPCB 

Sangli is insisting on setting up a STP/ETP plant in the hospital. Since 

establishment respondent no.1 is taking care that the functioning of 

hospital should not be hazardous to society or anybody and following the 

directions of Indian Medical Association and Government. Initially 

management of collecting biomedical wastes and discharge of untreated 

water was governed by Indian Medical Association Miraj Bench and all the 

Hospitals and Medical practitioners were following it. It was under the 

name "Biomedical Waste Management, IMA, Miraj. It was under the 

valid authorization of Maharashtra Pollution Control Board. The letter of 

IMA, Miraj Bench is annexed herewith and marked as Exhibit -R-1. 

Thereafter biomedical waste was managed by Kokan Care Enterprises 

since 01/12/2010 to 26/06/2017 The certificates and invoices are 

annexed herewith and collectively marked as Exhibit -R-2. Since then 

M/s. Surya Central Treatment Facility which is authorized common 

biomedical waste treatment facility within Sangli district and providing 

biomedical waste management services to hospitals and clinics. 

Thereafter M/s. Sons House which is providing housekeeping, sanitary 

and waste management services to hospital and health care facilities 

participated in tender process and appointed to collect the entire bio 

medical wastes and to handover it to M/s. Surya Central Treatment 

Facility. Memorandum of understanding was also executed between 

them on 3° August 2022. The Said MOU was for the period 2022 and 

2023. The copy of Memorandum of understanding dated 3° August 2022 

3 

Para are about particulars of Respondent no.5, which is matter of record. 

is annexed herewith and, marked as Exhibit -R-3. All the affairs were 
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going on with the valid consent of Maharashtra Pollution Control Board. 
The combined consent was renewed time to time. The combined consent 
and biomedical waste authorization letter for the period 2017 to 2020 
and 2020 to 2022 are annexed herewith collectively and marked as 
Exhibit-R-4. 

In this regard the Respondent no.1 had communicated with the 
Executive Engineer of Maharashtra Jeeven Pradhikaran Sangli dated 
19.01.2023, 08.06.2023 and 26.06.2023 for detail survey and project 
report and tentative cost of the project. These letters are collectively 
annexed herewith and marked as Exhibit-R-5. Accordingly the Executive 
Engineer of Maharashtra Jeeven Pradhikaran Sangli had communicated to 
the Respondent no. 1 in his letter dated 13.07.2023 to transfer an amount 
of 300,000/- (rupees three lakh only) for survey and preparation of detail 
project report. The letter is annexed herewith and marked as Exhibit-R-6. 

Once the project report and estimated cost is received from the 
Executive Engineer of Maharashtra Jeeven Pradhikaran Sangli, a proposal 
will be submitted to the Government of Maharashtra, Medical Education 

and Drugs department to provide administrative approval to the project 
and to allot budget accordingly. Once the administrative approval and 
allot budget accordingly. Once the administrative approval and budgetary 
money is sanctioned, it will be transferred to the Executive Engineer of 

Maharashtra Jeeven Pradhikaran Sangli and the work of setting up of 
STP/ETP plant will be started. 

With reference to para (7), I say and submit that for cleanliness and 

disposal of bio-medical waste outsourcing, a tender was floated and Ms. 
Sons House Mumbai was the lowest bidder. Accordingly the Medical 
Education and Drugs department Govt. of Maharashtra has sanctioned 
Ms. Sons house Mumbai for outsourcing the cleanliness and disposal of 
bio- medical waste in Govt. Resolution no. MED- 2023/P.K.111/Admin-2 
dated 06.04.2023. The GR is annexed here with and marked as Exhibit-R 
7. Accordingly a work order was issued to Ms. Sons House Mumbai and an 

agreement was made between the Dean GMC Miraj and Ms. Sons House 

12. 

4 
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Mumbai. The work order and agreement are collectively annexed 
herewith and marked as Exhibit-R-8. Now adequate numbers of colour 
coded bags are made available. Separate storage room is made available 
with bi0-medical waste symbol. Every department is instructed to 
segregate the bio-medical waste at the source.. Regular training to all 

employees will be given by Department of Microbiology on periodic time. 

The online information to MPCB is regularly provided. The PVPGH Sangli 

will take due care in this regard and the rules laid down by MPCB and Bio 

Medical Waste Management, Rules 2016 will be meticulously followed. 

13. With reference to para (9) (10) and (11), I say and submit that, 

action has been taken as mentioned in para (7) and (8). 

14. With reference to para (12), I say and submit that cognizance of the 

complaint of the applicant is taken and action is taken as mentioned in 

para (7) and (8) and same has no concern with the applicant as he is not a 

representative of MPCB. 

15. With reference to para of grounds, I say and submits that, the 

process of setting up of STP plant is in process. The disposal of Bio 

Medical waste is outsourced. The process of obtaining permission from 

MPCB is in process. The PVPGH Sangli will take due care in this regard and 

the rules laid down by MPCB and Bio Medical Waste Management, Rules 

2016 will be meticulously followed. Further I say and submits that PVPGH 

is a technical Hospital and provide healthcare services to Sangli and 

nearby district including people from North part of Karnataka. All health 

services are provided on round the clock basis. People who are below 

poverty line (BPL) and senior citizens are treated free of cost and other 
people are treated in minimal rate. This is a Government Hospital and 

teaching institute. It is assured to the Hon'ble Tribunal that due care in 

this regard will be taken. 

With reference to para (13), I say and submit that contents of the 

para are regarding efficacious remedy however present application is not 

the efficacious remedy hence died by the present respondent. 

16. 
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With reference to para (14), I say and submit that it is a legal 
submission which is matter of record. 

17. 

With reference to para (15), I say and submit that it is a legal 
submission which is matter of record. 

18. 

19. With reference to para (16), I say and submit that it is about 

limitation. The applicant is claiming relief about last 15 years which is not 
allowed as per the provisions of NGT Act. Hence the original application is 
liable to be rejected on the ground of limitation. Thereafter the applicant 
has made different prayers against the respondents. The prayers made by 
the applicants are not maintenable in the eyes of law and hence liable to 
be rejected with costs. The applicant cannot seek directions against 
respondent no. 3 and 4 as he is not representative of them. The applicant 
is also not the injured person directly affecting due to any of the 
allegations. The applicant cannot be aggrieved party and cannot claim 
costs of the application. Also the applicant cannot seek the reliefs of 
shutting operations as PVPGH was established since years ago. Lakhs of 
patients are treated in the hospital. PVPGH is a technical Hospital and 
provide healthcare services to Sangli and nereby district including people 
from North part of Karnataka. All health services are provided on round 
the clock basis. People who are below poverty line (BPL) and senior 
citizens are treated free of cost and other people are treated in minimal 
rate. This is a Government Hospital and teaching institute. Hence relief 
claimed of shutting operations cannot be granted considering the 
functioning of respondent. Since the establishment the respondent no.1 is 
taking care that the functioning of hospital should not be hazardous to 
society or anybody and following the directions of Government. Hence 
there is no cause of action accrued to file the present application. The 
applicant has no locus standi to file present application as per NGT Act 
hence liable to be rejected with costs. 

20. Taking into consideration above mentioned facts and circumstances 

It is humbly submitted that the present it is most humbly prayed that the 
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present O.A. may kindly be dismissed. Hence this affidavit. 

NGT, Pune 
Date: 18/12/2023 

aslsokne 
Smt. A. S. Brahme 

Asst. Govt. Pleader, Pune 

Verification 

I Sandip Bapuso Satpute, Age: 48 years, Occu: Service, Asst. Professor, 

Govt. Medical College & Hospital, Miraj, R/at: Miraj, Dist. Sangli do herby 

state on solemn affirmation that contents in above paras of the affidavit 

are true to the best of my knowledge and information derived from the 

records and files maintained in the office and I verify the same to be true. 

I say that I have not suppressed any material facts from this Hon'ble 

Tribunal. 

Solemnly affirmed at Sangli 

This 18" day of December 2023 

Respondent No.1 & 2 

7 

Respondent No. 1 & 2 
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a) 
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Desai E.N.T Clinic 
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BUILD:NG 3ECRETARY 
Dr. Girish. A. Kadkol 
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BAEr "g staT te osic" "New Agni Waste 

Management" 
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25-03-2025 

RARgNDA 
500 

NOTARIA OTARTAL NOTARIALT\D 

HaRI MAYARASHTRA 

i1R 202 

ThonaMAH 

O 2022,a 

REGO. No, 
11121 

Date of Expkyyarto 
25-03-2025 

EME. HUNDRED 

DRAFT MEMORANDUM OF NDERSTANDINNGI 

RUPER 

AND 

This Agreement made at Sangli this 03" day<aluuguskaur 
BETWEÊN 

AR KHA 

a¯RYA CENTRAL TREATMENT FAGILITY 

PROPRIETOR 

INDL 
S1121 

032025 

BN 046868 

M/_. Surya Central Treatment Facility, a Proprietary fim having its 
registered address D-60, MI.D.C., Miraj Block, Dist. Sangli 416410, 
repfesented through its Proprietor Smt. Meghana, Rajeev Kore of the FIRST 
PART. 

PR 2022 

M`. Son's House, and having its Registered Office at Room No.-2, Satyam 
Apgartment, Surya Nagar, Kalwa, Thane, Dist- Thane- 400605, hereinafer 
referred which expression shall unless it be repugnant to the context or meaning 
thereof be deemed to mean and include its successors and assignees of the 
SEÇONDRART. HO 

(ISO 9001: 2008) 
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121 

3-2 

i 

WHGREAS: Surya Central Trentnent Encility is authorized common 

biomedicnl waslo treatment hcility within Sangli District, and 

providing bio- mcdicnl wasto manggemcnt sorvices to hospitals, 

clinics and other helth care facilitics. 

WHEREAS: Son's House is providing lhouskeeping, sanitary and Waste 
management services to hospital and hculth care facilities, all as 

detailcd in this agrecment hercin below; and 

WHEREAS: The parties are interested in puting their agrecment in writing, all 
in accordance and subject to that agreed and detailed in this 
agreement. 

TeHefore, it is agrecd and conditioned between the parties are as follows: 

he Parties hereby agree that the Effective date of the Agreement shall be 
the date on which the agreement is signed. 

2. The FIRST PART shall provide the bio-medical waste management 
including collection, transportation, and scientific disposal to Government 
Medical College, Miraj, Govermment Medical College & Hospital Miraj 
and P.V.P. Government Hospital, Sangli. 

3. The SECOND PART have participated in the tender process for Cleaning 
services e-tender by mechanical method and outsourced (depending on 
the area of the site) using manpower at Government Medical College. 

Miraj, Government Medical College & Hospital Miraj And P.V.P. 
Government Hospital, Sangli for the year 2022-2023. 

4. The SECOND PART has to register with FIRST PART as a service 
provider, and registration charges INR S,000- will be applicable to 
SECOND PART. 

5. Afer payment of registration charges only then SECOND PART will get 
registration number. 

OT AR 

TLogha 

Thano (MAH.) 
REGO. No. 

11121 
Date of Exphry 
26-03-2025 

OVT. RYA CENTRAL TRE�TMENT FACILITY 

PROPRIETOR 

ISO 9001:2008) 

6. 
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pue 

6. That after receiving said tcnder then the FIRST PART shall provide the 
bio-medical waste managomont servicc to tho SICOND PART as per 
CPCB guidelines. 

7. It is duty of SECOND PART to handover cntire bio-medical waste 
including yellow category, red category & all category waste Mentioncd in 
CPCB guidelines to the FIRST PART. 

8. That the SECOND PART shall carefully read & abide rules and guidelines 
related to bio-medical waste handling and segregation. 

9. That the SECOND PART is strictly not allowed to disposed off bio 
medical waste in any other way, if it is found that then FIRST PART 
immediately inform the incident to authorized person of Government 
Medical College, Miraj, Government Medical College & Hospital Miraj 
And P.V.P. Government Hospital, Sangli, MPCB, District Collector Office 
and other concern government authorities. 

10.Initially the FIRST PART will provide you the basic training of process of 
handling of bio-medical waste management& rules 2016 && 2018 to 
SECOND PART, and based on that SECOND PART shall provide all bio 
medical waste in segregated manner and strictly follows the color- coding 
noms as per CPCB guidelines, FIRST PART shall arrange basic training 
program minimum 4 times in a contract period. First party can check the 
Bio-Medical Waste bags at random everyday & if it is findout non 
segregated waste, FIRST PART has right to refuse collection of non 
segregated waste as per CPCB norms. 

11.The SECOND PART shall not handover any Municipal Solid Waste to the 
FIRST PART and FIRST PART shall not handle any Municipal Solid 

Waste. AR AHAN Thano (A¤H.) 
REGD. No. 

11121 
Dato of Expiry 
26-03-2025 

SOVT OF 

VDIA 

stRYA CENTRAL TREATIMENT FACILITY 

PROPRIETOR 

S. HOUS 

S0 9001 : 208) 
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6. That after receiving said tender then the FIRST PART shall provide the 

bio-medical waste management sorvice to the SECOND PART as per 

CPCB guidelines. 

7. It is duty of SECOND PART to handover entire bio-medical waste 

including yellow category, red category & all category waste Mentioned in 

CPCB guidelines to the FIRST PART. 

8. That the SECOND PART shall carefully read & abide rules and guidelines 

related to bio-medical waste handling and segregation. 

9. That the SECOND PART is strictly not allowed to disposed off bio 

medical waste in any other way, if it is found that then FIRST PART 

immediately. inform the incident to authorized person of Government 

Medical College, Miraj, Govermment Medical College & Hospital Miraj 

And P.V.P. Government Hospital, Sangli, MPCB, District Collector Office 
and other concern government. authorities. 

10.Initially the FIRST PART will provide you the basic training of process of 
handling of bio-medical waste management& rules 2016 & 2018 to 

SECOND PART, and based on that SECOND PART shall provide all bio 
medical waste in segregated manner and strictly follows the color- coding 
norms as per CPCB guidelines, FIRST PART shall arrange basic training 
program minimum 4 times in a contract period. First party can check the 
Bio-Medical Waste bags at random everyday & if it is findout non 
segregated waste, FIRST PART has right to refuse collection of non 
segregated waste as per CPCB norms. 

11.The SECOND PART shall not handover any Municipal Solid Waste to the 
FIRST PART and FIRST PART shall not handle any Municipal Solid 
Waste. AR RHA Thano (MAH.) 

REGD. No. 
11121 

Date ol Expiry 
26-03-2025 
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12.The color-coding bags uscd for storage of the Bio-Medical waste shall be 

of the grade of non-Chlorinated and thickness above 75 microns as per 

the rules. If in case FIRST PART or any concon authority asked to provide 

certificate for the same shall bo provided As and when askcd by the 

SECOND PART, Ifthe grado of the bags does not match with the specified 

grade as per CPCB norms, waste shall not be collected by the FIRST 

PART and there shall be no obligation from the SECOND PART about the 

same. If in that case any non-compliances or action initiated against the 

SECOND PART all the repercussions of this shall be borme 

by the SECOND PART, the FIRST PART shall not bear any kind of 

responsibility regarding this. 

13.In case of any technical break down like software, hardware issues in the 

barcode system then within three working days problem must be resolved, 

it should be applicable to both parties. 

14. That if in case of any action and non-compliances marked by the 

government authority due to negligence or mistake of SECOND PART 

against the FIRST PART then SECOND PART shall liable to pay all the 

penalty, expenses, legal charges, litigation charges, monetary loss, loss-of 
reputation to FIRST PART. 

s¯RYA CENTRAL TREATMENT FACILITY 

OTA 

Taghaua, Paeew 
PROPRIETOR 

15.The FIRST PART shall give the service to the SECOND PART tilthez1 
service shall be supported for the entire period of said MOclutngo3 

weekly off and holidays) or till the breach of said MOU. 

KHA Thane (MAH.) 

16.That as per the Barcode guidelines of CPCB it is mandatory for the 
SECOND PART to procure the service of barcode system, if in case 

FIRST PART ready to provide the software to SECOND PART; however 

the SECOND PART is free to take a software of another vendor provided 

that the software is compatible with version of FIRST PART system and 
specification, and should be linked to FIRST PART software and barcode 

SOVT 

RY 

S 
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Expiry 
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system 

17.Timing of waste collection shall be mutually decided by both the partics 

and it is expected that the waste to be kopt ready as per the CPCB norms at 

the collection point by the SECOND PART. 

18.BMW storage area should be closed & any kind of mishandling of BMW 

at point of storage room, SECOND PART will be responsible for that. The 

BMW collection point should be only at one place & also easily 
approachable to Bio Medical Waste collection yehicle. 

19.The covid bio-medical waste shall be handled separately as per the Covid 
Biomedical Waste Management Clauses defined by CPCB. The FIRST 

PART shall provide a separate training and all the support requireraARN 
bur end for the same to the SECOND PART. 

20. The period of MOU shall be l1 months from the date of 

21.If the said MOU is get extended then both the parties agrees to execute 
Appendix to the said MOU or execute separate MOU as per the mutual 
discussion, along with increment of 10% in the service rate from the date 
of execution of Appendix. 

22.At the time of execution of said MOU the SECOND PART agrees to pay 

Security Deposit amount INR 5,00,000/- (Rs. Five Lacs Only) to the 
FIRST PART and amount of Security Deposit shall be refunded to 
SECOND PART after 30 days from last date of said MOU and/or work. 

Thane (MAH.) 
REGD. No. 

t1121 
Date of Expiry 
26-03-2025 

23. At the time of execution of work agreement, the SECOND PART agree to 
make payment in terms of Post-dated Cheque against the monthly billing 
by SECOND PART to FIRST PART. First Month's payment should be of 

current date in advance amount INR S,00,000/- (Rs. Five Lacs Only) to 
FIRST PART. 
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24.That SECOND PART agree to pay to FIRST PART the Bio-medical 
waste handling and management charges as follows: 

i. For 100% at source segregated Non-Covid Biomedical Waste as per 
color coding scheme defined by CPCB norms the charges will be Rs. 
65/- + GST per Kg including Transportation for minimum capping of 
200 kg per day, and additional waste more than the minimum capping 
of 200kg per day will be charged on at actual weight at Rs. 65/- + 
GST per Kg including transportation. 

ii. For Covid Biomedical Waste Rs.l10/- + GST per KG including 
transportation on actual weight of waste collected. 

iii. Non segregated Bio Medical Waste will not be accepted by FIRST 
PART as per CPCB if additional trip for the transportation of BMW 
due to mistake of SECOND PART, then SECOND PART should pay 
S00/- + GST for every Additional trip. 

iv. Ifin case the additional taxes other than GST will be applicableat 
actual as per govt. rules to be paid by SECOND PART. 

25. That SECOND PART agrees to pay that, 

work contract. 

NO 

i. Rs S,00,000/- (Rs. First Lac Only) as Security Deposit at the time f 

Thane (MAH.) REGD. No. 11121 

ii. One cheque of Rs. 5,00,000/- (Rs. First Lac Only) of the date of work 
contract as advance payment of First Month's service. 

( sURYA CENTRAL TREATMENT FACILITY 

Date of Expiry 

26-03-2025. 
ii. And Ten cheques of Rs. 5,00,000/- (Rs. First Lac Only) of post-dated 
cheques as advance payment of Next Ten Month's service. 

PROPRIETOR 

iv. That SECOND PART agrees to pay all difference amount (as per 

above mentioned point no. I of clause no.- 24) of every month at the 
end of each month within 7 days (Seven days) from monthly bill 
submission by FIRST PART. 

KHA 

SHO 
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26.If the SECONID PART provuros ny other ndelltlonnl support npart frony 

the sorvico (I3ugs/'Sowaro, olo) this alall bo exclusive of tlhe sorvice 

charges and tho paymont adlitional Hupport shall be donc on imedinte 

basis to the RST PART, 

27,That, both PARTIES ngrccs thut, ir the postdated cheque given by the 

SECOND PART as a paymont und/or any bulance pnyment chequc got 

dishonorcd due to any reason thon tho FIRST PART will initiate a legal 

notice against the SI3CONID PART 0s Dur The NeLotinble Instruments Acl, 

1881, cven aler issuing the logal notico ir SECOND PART failed to pay 

the amount within 15 days from the datc of legal notice rcceived then 

FIRST PART shall issuc a another lepal notice •or work stop and it will 

trcat as bcach of said MOU from the SECOND PART, and further legal 
proccedings shall initiate against the SECOND PART. 

28. That both PARTIES agrees that, due to non-payenA 

NO 
AHAA pR} 

PART, then FIRST PART shall stop work after giving drior otieg 
to SECOND PART from the date of non-payment. 

AH) 

sURYA CEN�RAL TREATMENT FACILITY 

ECOED 

29. That SECOND PART agrees that due to non-payment from Government 
Medical College, Miraj, Govermment Medical College & Hospital Miraj 
and P.V.P. Government Hospital, Sangli, the SECOND PART shall not 
stop any payment to FIRST PART. 

Teghaa 

30.That if the beach any clauses of the said MOU by the SECOND PART then 
it will consider as breach ofMOU and FIRST PART may cancel the said 
MOU after giving prior 15 days' notice to SECOND PART. 

PROPRIETOR 

INDI 

31. That, both PARTIES agrees that if the any non-compliance from the 
SECOND PART then FIRST PART may cancel the said MOU after giving 
prior 15 days' notice to SECOND PART. 

32.This MOU and any arrangement/agreements regarding the performance 
shall be construcd and interpreted in accordance with and govermed by the 

HOU 
ISO 9001:208] 
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c scrvice part from 
iate 

SECOND PART 

Son's House, 
Address: -Room No.- 2, Satynm Appnrtment, Suryn Nagar, Kalwa, Thanc, Dist.- ThaDe, 400605. 
Email id- sonshousel@gmail.com 
Mob No, � 9821406974 
Such communication or notices shall be deemed to have been duly given when so delivered or, if e-mailed, when received at destination. 

36.In witness whereof, the Parties have caused this MOU to be executed by their respective authorized representatives on the date and year mentioned herein above. 

Note: - FIRST PART shall communicate to the authorities of civil hospital 
regarding MOU between both parties. 

FIRSTPART 

Signature: - sURYA CENTRAL TREATMENT FACILITY 

Smt. Meghana Rajeev Kore ProprietorM/s. Surya Central 

Signature: -

SECOND PART 

agçoaOPRIETOR 
Treatment Facility 

2) Name: 
Address: 

For SON'S HOUSE 

Signature Witnesses : 
1) Name: NiKjta G 

Address: 

Shri. Deepak Sahadev Chavan ofM/s. Son's House. 
Pyopriètor 

Sondeef K. -

M. R 

Nkly 

0.Co., LL.B. 
Advocatk&Notary Govt. of India 

Thane, Maharashtra. 
(Subject to Registration) 

3 AUG 2022 

OF IN 
3-2025 

Uate ol Expiry 

11121 
REGD Thane (MAH.) 
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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9. 

atH foE HÍ, 4alc4, jas-800 o09. 
faio :93 hgari,2023 

Underground Drainage Scheme for Govt. Medical College 
and Residential Staff Quarters Campus, Miraj 

99,20,4¬,Roo 

99,20,46,Roo 
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3. 

8. 

(8?90 o089) 43- } qiyot 

fa faI, AUHT Auf H0: faH-2093/95.3o/2093/1af, HT4-3, 

Digkally signed by AHARASHTRA 
uRMEDKAL EDUCATION AND DRUGS DEPARTMENT, 

2340s9144305. 001akodeu4000 32, SUDHIR 
JAYA SHETTY; 

Maharashtra, 

JAYA SHETTY 

Dase: 2023 

0170499AS218726AEBIOCBEC34875 

08POEDJ81000284AFOFFBF111D7, c=sU0aN 
JAYASIA2000 +050 
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